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‘why the comtempt progdeedings shall
not be drawn up against the
dlle(_]Pd contemners, List on
12 4,01 for orderse. ¥

—

{ e .«,} * P
"M}T— i
Vigce=-Chairman .
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' Member

i ' :
Mr. J.L.Sarkar, learned Railwav

Standing Ccunsel for the Ra:.lways

ha: entered appearance on behalf ot

‘Respondent No.2. List the matter

after three weeks to enable the

respondents to file reply. List og
4.3.2001 for further orders.
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:0.A.®Na. 118 of 1996
o i '

[ 3
s
“Fn thé’matter of H

N §hrivérdkenou Sekhar Das -

y ? : .
t ."‘ . e .
&, 1 .
. ¢ .
- {. +  -anD-
PR 1 EM .‘ , ..' ] "l
+ & in the matter of :
Yo . -

- N -

~AND-

In the matter of ' E
. : 2 )
“hri Ardhendu Sekhar Das, .

’

Ex-Chief Commercial Inspector, Grade I

N.PF.Railway,

Son of Late Haran “handra Das,
P.0O., Ulubari, Behind Hotel ‘*Sheva‘
Mukti ..wrah Path,

: ‘ e Guwahati-781007.

i&_v_-\'j a ! Contd. seoe
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1. sri%.Rsbha, I.R.P.S.
Senior Div&siqnal Personnel Officer,
'N:%?RSEIWay, Lumding ¢

ACP%Q. Lumding-782447

. - wkﬁist. Nowgaon (Assam).

. % o Y
» . AP
. R pi.uzuilaev .
¥ Chief Persénnel Officer )
i . .N.F.Railway, Maligaon,
. " (‘_ o . \
S o E . Guwahati-781011
.- » . - .
*;; : . } ( ‘(-T
B o .~ +e..Blleged Contemners
» '0 2 . " . » .
‘ The*humble petition of the abovenamed petitioner *

Most Respedtfully Sheweth :

'i. Thatayour applicant being highly aggrieved due
=£o)a forced retirement inflicted on him on the basis

~of an erronéous date of superannuation and depriving
him'df his legitimate'service tenure by two months,
approached this Hon'ble Tribunal praying for correction
of his date of superannuation from 28.2.1995 (day inclu-~
sive) to 30.4.95 (day inclusive) alongwith consequential
financial benefits since his date of birth was 1.5.,1937
as per service records. The Hon'ble Tribunal, after
hearing the arguments of the parties, was pleased to
dispoée-of the Original Application No. 118/96 on 9.12.

1999 with the following direction to the Respondents :

*

" On hearing the counsel for the partiés I
dispose of this application with direction to
the respondents to take up the matter with the

G . . .
auhati University and find out the corgect date

Contd. ..
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of birth and if actually the applicant's date of
birth as whown in the Matriculation certificate i.e.
1.5.1937 is found correct surely the applicant was
entitled to continue ﬁpto 30.4.1995. As the period
has already elapsed in case date of birth of the
applicant is 1,5:1937 inp the Matriculation Certifi-

| cate he’entitled only the becuniary benefits. This
must bé done as early as possible at any rate within
& period of two months from the date of receipt of

o
this order.,%  ~

l;y directed the Tespondents to findout the

,;a

actual date of birth of the  applicant in terms of his
Matriculation Certificate from the Gauhati University
within the specifiegd period.mentioned in the Judgement

and order dated 9.12.1999 ang to completed the exercise
within a period of two months from the date of receipt

of the order. But in the meantime Tore than gne year has
already elapsed but the alleged contemners wilfully have not

complied the order of the Hon'ble Tribunal bPassed in 0,a,

No. 118/96,

>

It is relevant to mention that the copy of the

and order ‘dt, 9.12.19?7 and the pPetitioner received the

said jusgement thereafter only,

A copy of the Judgement ang order dated 9.12,1999

bassed in 0.A. No. 118/96 is annexeg hereto and the

same is markeg as‘Annexure-l.

Contd....
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2. That your applicant thereafter submitted the |

order of the Hon'ble Tribunal dated 09.12.1999 and

,5élso approached the concerned authorities i.e. the

alleged contemners for implementing the valued judgement'
of é%e Hon'ble Tribunal and pay him the consequential
finahciél benefits.

3. That the respondent No.2, after a lapse of more
thah 4 months from.the date of the order of the Hon'ble
Tribunal, intimated~your petitioner vide letter No., ES-
332-A(T) dated 1§.4.2000 that the date of birth of the
applicant which was wrbngly recorded in the service sheet
as 01,03.%] has since been corrected as 01.05.37 and that
the applicant would be entitled ;o get salary etc., for
two months w.e.f. 01.03.95 to 30.04_.95 with less pension

and pensionery equivalent.

-

.

A copy of the letter dated 19.4.2000 is annexed

hereto and marked as Annexure-II.

4, That the agleged contémners offered to pay only

two months salary for the afqresaid period, your petitioner
approached for payment of other consequential benefits‘

also thch the respondents ignored. Meanwhile the alleged
contemners sent one letter No. ES/332-A(T) dated 28.4,2000 +
forwarding therewith one blank form without mentioning the
amount etc, to ¥he Petitioner for his signature and also

sent three blank form No. 12 for the signature of the

» applicant without indicating therin any amount or break up

whatsoever, inspite of insistence.
Copy of the letter dated 28.4.2000 is annexed
herewith as Annuxure IIT and the the reply of the

applicaht dt, 12.5,2000 as Annexure-IV,

Contd. .
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4 &S. That your applicant further begs to state
»théﬁ the Divisional Accounts Officer,.Luhding vide his
letter bearing No. LMG/PEN/TFC/3447 dated 12.5.2000
informed the petitioner that the pension payment order
of Shri Ardhendu Sekhar Das revised as per Hon'ble
Tribunal's order dated 0©9.12.1999 and aécordingly (
earlier PPO's is cancelled and revised P.P.O. is now
issued under letter dated 2.5.2000 for arrénging
payment of pension. Surprisingly it is further stated
in the said letter dated 12.5.2000 that over péyment
has been adjusted from his arrear dues except Rs,735/-
towards the payment of gratuity and leave salary and
the same has to be recovéeddf from his pension and a
copy of pension memorandum is enclosed for recovery of
"
over payment. In this connection it is relevant to men-
tiqn here that the alleged Tecovery of Rs. 735/~ on
account of gratuity and leéve salary is now sougggjfo béﬂ
made without any show cause or notices and in total
“ violation of principles of natural justice and also
without furnishing the details of the alleged excess pol
payment of Rs. 735/~ by the alleged contemmers taking
¥rk® into advantage of arrear salary due to the petitioner
following the judgement and order dated 9.12.1999, there-
fore the alleged recovery is not permissible in the

Manner indicated in the letter dated 12.5.2000 under

the law, It is further sukmitted that the alleged contemn-
e€r although stated that the pension order has been
revised in terms of order of the Hon'ble Tribunal dated
8.12.99 and arranging payment of pPension and arrear dues,

however mere payment of arrears salary and revision of

. AL
bension payment order can,be treated as partly implementa-

tion of the Hon'ple Tribunal!

nsequential benefitg which

liable to be made to the Petitioner by the allegeq
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confemners which is elaborately 1nd1cated bn his repres-
entatlon dated 19.5.2000 which is also elaborately

stated in para 5 of the Contempt petition but anfortunately
no reply from the alleged contemners is received gegarding

settlement of his other consequential benefit.

5. That your applicant eventually had submitted one
appllcatlon to the respondent No.2 on 19. €.2000 specifying
hlS claims which are as follows :

a) Two months salary (i.e. from 01.03 95 to 30.4.95)
with D.A. IR and Compensatory Allowance.

b) Gratuity to be re-calculated as on 80.4.95 at the

enhanced rate of 97% dearness ray instead of 20%.

c) For computing Pension amout pPayvable, the salary
of ten months should be computed upto 30.4.95
i.e. the actual date of retirement.

d) Difference of commutation money for the period
from 28.2,95 to 30.4.95. '

WL
e) Riffmxs Increased amout of the superannuation
pension of B0% on the basis of average of 10
months to be reckoned upto 30.4.95,

f) famlly pension @ 20% as on 30.4.95 (10 months
average) .

g) DPifference of pension from 28.2,95 to 30.4.95 on

the basis of increased DA to be continued upto
31.12.95,

h) All payable amounts to be recalculated taking the
total qualifying service as 39 years 1 month, 17

days instead of 3€ years 11 months is 01.05.37 and
not 01.03.37.

Copy of the applicantés appllcatlon dated 19.8.2000
is annexed as Annexure-v,

6. That more than six months have elapsed since the
applicant has submitted his aforesaid application but the

respondents did not show the slightest initiative to Z

settle the accounts till now. Meanwhlle the appllcant

approached time andg again for realisation of his legi-

‘timate Pensionery benefits in tekrms of the order
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pasééd by this Hon'ble Tribunal but all’in‘vein.

" 7. That it ié stated that‘the élleged contemners
deliberately and wilfully did not take any initiation
for implementation of the judgment and order dated
9.12.99 of this Hon'ble Tribunal in its entirety for
settling the whode claim which amounts to Contempt of
Courf; Therefore Hon'ble Tribunal be pPleased to initiate
a contemp proceeding against the contemners for wilful
violation of the order of the Hon'ble Tribunal dated
9.12.99 in 0.A. No. 118/96, and further be pleased to
impose punishment upon the alleged contemnérs in accor-
dance with law for wilful disregard to the judgement andg

order of the Hon'ble Tribunal dated 9.12,1999 in O{A.
No. 118/96, '

e. That it is a fit case for the Hon'ble Tribunal
for initiation of contempt proceeding for deliberate and
wilful disregard to the Judgement and order datéd
9.12.1999 passed in O,A. No. No. 118 of 1996 in the

facts and circumstances stated above,

9, That this application is made bonafige and for

the ends of justice.

Under the facts and Circumstances
stated above, the Hon'ble Tribunal be
Pleased to initiate contempt Proceeding
against the.admeged contemners for wilful
noncompliance of the order of the Hon'ble

Tribunal dated 9.12.99 passed in 0O,A, No.
A18/96 and further be pleased to to impose

Punishment in aécordance with law,.

Ang for this act of kindmess your

petitioner as in duty bound shall ever pray.

-
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f, Shri Ardhendu Sekhar Das, S/o Late.Haran
Chandra Das, resident of Ulubari, Mukti Jujrah Path,
éuwahati-7, Ex-Chief Commercial Inspector Grade I, N.F.
Railway do hereby solemnly declare as follows :
1. That I am the petition in the above contempt

petition and as such I am well acquainted with

the facts and circumstances of the case and also

competent to sign this affidavit.

2. That the statements made in para 1 to 9 are true
to my knowledge and belief and I have not suppre-

ssed any material fact.

3. That the affidavit is made for the purpose of filing
contempt petition before the Hon'ble Central Adminis-
'trative Tribunal, Guwahati-Bench for non-compliance

of the judgement and order of the Hon'ble Tribunal

dated 9.12.99 passed in 0.A, No. 118/96.

And I sign this Affidavit on this the;Mmﬁday of Mureh

2001, at Guwahati,

>

Identified by . A dbandm Sekhan Ao
N )it fr ! Deponent

Advocate o Solemnly affirm and declare this

Affidavit before me who is identified
by Mj‘l'-/)- N \fb‘ é’—z,é"é t/l/\.—Mff‘ .
Advocate on thec}rl‘day of AAJWtLJaJ

2001. ¢
oy
0\
/l#&vj:i;;;ff;%néékk&jé%ﬂg
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DRAFT CHARGE

- Laid down before the Hon'ble Tribunal for

in 0.A. No. 118/96 The alleged contemners have wilfully
and dellberately violated the order of the Hon' ble
Tribunal ang therefore liable for contempt of court

proceedlngs and Hon'ble Tribunal further be pleaseg

in accordance W1th law,

v oo g
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CENTRAL ADMINISTRATIVE TRIBUNAL '

GUWAHATI BENCH 0\\

'Oragiﬂﬁl:Appligtion No.118 of 1996.

};Dgﬁé of decision : This the 9th day of December,1999.

- ' - HON'BLE MR..JUSTICE D.N.BARUAH, VICE-CHAIRMAN.

. Shri Ardhendu Sekhar Das, ‘
Ex-Chief Commercial Inspector,Grade~I, . :
N.F.Railway, - : .

Son of late Haran Chandra Das, :
P.0. Ulubari, Behind- Hotel 'Shiva!’
.. Mukti Jujrah Path, ;. o
' Guwahati-781007. Applicant ' g
- ) ' : | ' i
By Advocate-Mr. M.Chanda. o ‘ !
. - -'.mf—yersus—_ - . ' ”
- .,:fl;‘?“Union of India . : .
' . " through General Manager, . :
e T " N.F.Railway, !
~_Mallgaon, . .
Guwahat1-781011ﬂ 0 o
2. 'Divisional Railwiy Manager(P); LIl . °
. N.F.Railway, .. .>z . - ;.
P.O. Lumding, . i
District-Nagaon. : "
* Assam ' '

. . \A ) !

xﬁﬁﬂgg% "x~3}¥,~em1ef Personnel Offlcer,

;(;J{ - g F.Railway ‘ ‘

‘»\-\L ,)‘/ aligaon _

S ) Guwahati Respondents

102?3 "By Advocate Mr. J.L.Sarkar.

;.VIO; :
< o ORDER-
7 g
4., BARUAH J.(V.C.). © N , ’ o
, 2 ‘
A - In this application the applicant has challenge&%;‘ \
the date of birth and the date of superannuation as O
"'caichlated by the reégf"dents and also the Annexure-3
- ' o LR o R ' .

+ .+ letter dated 6.2.95 issued by the Divisional Rai;way ?£}

- ‘4aManager, N.F.Railway, Lumding refusing to alter the date e
e e o .Contd.. - -
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of birth on the appeal submitted by the applicant ‘ang -.
Seeks other reljefg . ' :

.

Facts aﬁistated by the applicant are :

Allahabad in the;
month of March_vl957. At that time he was hatriculaté.'
He pPassed his matriéulaticn examinétion in ﬁhe yeér =
1953, Acéording to him, hig date if birth as indicatedA
inxthe matriculation certifiéate 18‘1.5,1937-in as much
as the certificate showed that he was 15 years 10 montha’
on the first day of March, 1953, The applicant further
stateé that at the t'ime rof making entirespin:the;fo:m
he gave the correct date of birth i.e. 1.5.1937. He

further submits ¢ attested Copies of'necessary documents

. % o
including the matrggplation Certificate. All those were #

ve#i%&ed at the time of entry. into service. Railway
. 4
. .,'.\ ',“ "

verified all original certifictes 1in

Chief Rersonnel Officer, Gorakhpur of

-E. Railway ang since his joining he hag been'serving
the said Railway and on bifurcation of N.E. Railway he-

. 8erved the N.F, Railways in different capacities. Later

_ion he was promoted to the post of Chijef Commercial

Inspector Grade-I. The case of the applicant is that as

per # matriculation certificte his gate of

o

1.5.1937 ang accordingly i‘e would reach the age of

birth was

Superannuation on the expiry of 30.4.1995, However®

Railway Authorities issued notice of retirement asking. - £

the applicant to retir%ﬁpn Superannuation on the expiry
o .

e

of 28.2.1995 yide impugned ‘Notice dated 8.5/6.94. 1Ip

this connection the applicant further states that all

L
DR
. C g

aloqg he showed his date of birth as per hisw

matficulation.certbiicate. According to the‘-applicanta,

Contd...
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without verifying the original records. On receipt of

L

. thé notice . of retirement the .applicant Submitteqd

.represenation dated 21.12.1994 with a request for

... Correction of hijg date of superannuation. He also
% claimeg that he had submitteqg the original documents.
| L This representation wasg addressed to'_the

Divisional
Railway Mnager(p), Lumding, NQF.Railway. However the
N.F. Railwéy informed him by a letter dated 10.1.1995

asking him to submit all the Necessary pension papers.

In the Meantime he lost his original matriculation
Certificate issued'by the Gauhati University in 1963. an

"_M_\\FIR was lodged on 21.3.1963. on such FIR ang after
0" IR1B TRA :

#2 IRV Ying other documents the Gauhati University issueqd
LR T N ’ ,
“?%fj£i' -a;%;ﬁ icate certificatd. This duplicate-certificate was
R A 2T
wion e » , . .
i\v{' a}so}lost on 5.5.1994.Sltuated thus, the applicant again
. N : /4:' o - . ve .

The Gauhatj University wasg pleased to issue. another

certificte_ofmatriculation. According to the applicant
this certificte also showed the correct date oflbirth
" - i.e. 1.5.1937, Besides ip lthe seniority %ists :
. _prepafed on 1.4.1990, 1.4.1991 ang 1.4.1994 also showed the.
correct date of birth ag per matriculatioﬁ certificte
.i.e. l;5.l937i Howeveg the athorities wrongly ‘forced

the applicant to retire on thé%expiry of 28.2.1995; The

. reaching of the age of superannuation.

L

¥

Contd‘ LN

asking him to retire on the expiry of 28.2.1995 wywas
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‘?‘2. In  due course the respondents have entered

" Gappea rance and filed written statement. The applicant
" has alag Llled rejoinder. 1In

a% ndcnts have stated -that the Chief Commercijal
&

”“'Suoerlﬁtendent(Personnel) bY his leter dated 18.11.1965

Tdi cected . the appllcant to submit the original

matrlculutton certlflcate £0r vexiflcatxon of his date

. : -'qf.;birth, The appllcant hpwever informed the Railway

administration th ﬁ” hisg

beenn lost  anpg :'pproached to the University. He

N

up;;e A@Ledthecer;

Y

ficate in gquestion as dupllcate of

tbg;'f ginal wou]f ‘be submitted as soon: when received

)
_ i )X
~}ﬁ. : ‘frgm/@ho nlver31ty, But for about 29 Years he did not
‘ .'::“'c " /
b\Jiiw,f«ﬁubmit the same. on 21. 12,19%4 he submitted a photocopy
'-‘-;‘/\- PR

- of a oupllcate matricultion certlficate. At that time he

‘also “stated that his d%plicate:‘cgrtificate was also

o @ost. The respondents have deﬁied the avérments made by

the applicatt:”. in the Originél_‘Application. Certain
docﬁments have been annexed with the written statement.
These annexures also show:.« that the applicant' was
directed to produce original matriculation certificate.

.. In the tejdinder also the applicant reiterated what he

v has stated in the Original Application. Ih the case

ecords I See a copy of the dupllcaLe certlflcate of

,’ watrlcuiat L Ol

3, eard both sides. Hr. Chanda learned counsel

[y

appearing on behalf of the applicant submitted before me

that a duplicate certificate wasg _issued by . the -

University snowing the acgpal date of birth i.e.
1.5.1937 but the copy .of the representation of the
applicant is not before this Tribunal. It is not

pcasgible for this Tribunal to decide this matter. I feel

'Cauhati University can help the authorities to come to a

O

the written statement the .

maLrlculatlon certlflcate had_

Y I ST T EEe e .‘mn.-.rmm\ .
T — s
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correct decision. I made endeavour to find out the
correct date of birth of the applicant from the Gauhati

University also. But I feel the matter require further

investigation.

4, on hearing the counsel for the parties I dispose of

this application with direction to the respondents to

. take up the matter with the Gauhati University and find

out the correct date of birth and if actually the

ppllcant s date of birth as shown in the matriculation

certificate i.e. 1. 5.1937 is found correct surely the

applicant was entitled to continue upto 30:4.1995. Asj

ﬁiriod has already elapsed in case date of birth of

applicant 1is 1.5.1937 in the matriculation

' ‘.ertificate he is entltled onlythe pecuniary benefits.

Thls must be done as early as possible at any rate

'w1th1n a perlod of two montns from the date of receipt

of this order.

5. considering the facts and circumstances of the

case, I, however make no order as to costs.
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NORTHEAST FRONTIER RATLWAY.

DRM(P) 's 0ffice LMG..

Q_"‘FICE_Q_I}QE_R , o Dated’ |} ~04- 2000 4
‘ ‘ : J" ‘

' R In tC yme “G'¥ - Hon 'blc- CAT GHY‘e «,rccr aatcd 9-12—09 ‘

“in o.A.tlo 118/96 and GM(p) /MLG's lettc ¥ .No .E/170/Le gal Cell/ .

453/96 datcd 10-03-2000. the datc o birth ef ‘shri‘Ardhendu-

,  s¢kbh"'t Dae, Ex-CMI/GHY- which was reccordéd in. hie scrvice sha ety

g o 3n 01-.02237, hae- been COrrecied. ag’ ‘0105~ 37(at the instancd

: %c H6N"ble: CAT /GHY 's_verdict) . As.such,. hie ditcioé- rr’circrm-ﬁf"‘

4 “%n cuprrﬁnnuwtlon chould have héen on- 30-00—95(Au) though he .

. hoe nlrerdy retired ’rom Rallwny Sctvice on sup” rannuation

“on 28-02-9%5 (AY) boscd jon higs Chte of birth An. 01..03_37 (ae

&4 ;rfordcd in hlc ‘(rvirc‘chrct)., - :

) Sl“‘* th‘ Dcrlod ‘rom 01-07%-95 to 30—04-95 hac, . - :
ﬁlrrady be Cn Clﬂpcrd in casc or date = birth is 01-05- 371 m . ;'t.'i-‘ y
" period from 01-02-95 ko 30-04-9 hae becn trepted Ae on duty - "
- &nd. shri Dae is entittlcd tp get csalary ctc. for thosec twé’ . _
f-_.-imollthc WG WF, 01,__03__91: to 30-04-95 with l¢s€ pensirn and,,
L p\.tSlonary CquVClcnt Y _ ) '

+ .. . : ’ ’ “q .‘

- For Divisidial ;Rly’ .Manaqcr(p) X ;' -

T - : "N ,FlRailwav/gl mdinq,, A ST

¢ ‘ ' - : ' : ' ¢

© .. [ 'No.E 332—A (1) R _ iatcd 1Y =094~ 2000 BT LS

:Cop¥ ‘forwardcd for incormation and nécessary Cti‘on to"-'-,;,-.]~‘1 T

+ Shri Ardheddu sekhar Das,Ex-CMI/GHY - ' .° i - - B Rae I
- - Plat No'.311, Block No. 1,Calcutta-78. S e e

- 2) '« ICM/GHY & DCM/LMG. . o Q IR

3) « GM(P) /MG & Apo/LCgal Ccll/t'LG. o S

: = 4) « TAO/LMG. g . . . P |

.' 15)( _.'lAFO/G}_IY. i} A 0 "4 Lt I)%(‘Mﬂ wh ‘..» 1

) L 0S/Fs ot Ofcice’ kcow.:, eelts i Wﬁj ) R

3 o T - " for DiVi°iOn( .Managcr(p),,' NP

_ oo A “F“i%Tumdino..
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Dear str,

Iho persien payneut m'dor of Shri Ardhondu Sekhar Das rovtnd» ~
as per liou'dle- CAT/Guwahati's order dt. 9.12,99, lorce tho ‘
earlisr PPOg bearinvg He. LMG/Peu/TFC/3447 dt.- 20.2.95, 25,5.95
'80d 8.2.2000 shall ba treated as caneelled: god the PPO tow 1gsued
vide no. IMG/Pen/TFC/3447. dt. 2.5.2000 fer: arrangiog payment of
pedsion. ovor, paymout hasg been adjusted fron his arrear dues
except E. 735,00 towards the paynont of ‘G¥atuity and leave gal xy.
and.the sane has to be resoversd fr-n hig reliof o peaglca. 4 ",;;: )
g¢opy of sacctien memorandum 4g anelosed for resovery of ag
neut. The anouat so resovored nay bapald 1ta cYequa fa\rourtng A !
& CAO/N.F.Rallwny Maligaon under’ mtmntiou to . this offi.oo.: .
Flease alse nota that his date of aynant »f usion will:he §
~ - +5.95 fugtead of 1.,3.95 ag. per judgenent of Guyahau. ‘» .*.:‘bqg
- ! i

, :i‘ ,‘)-3 'g':
i’ ’ . L
- Baelos~ Pev, PPOs with Ao ".f‘.. "\ o i
other doeumeuts. Co e R R

.>,‘:v

|

R . v
' &t L =
R | ,me niwcﬁmt: o:nm,‘
- , et 1”‘04': Luﬂdﬂ&-
y - ooy - '«.? J&g&’u;_f.‘ - . .,1 . x\? B
cox)y to t L) ’ ! N - ” b . '—-\\'; N

1. DRM(P)/Lusiing fer 1nfornntion. Re 13 roqueatod te vor!ty \ J
' whether ghe reaovérable amount shewn adbove 1g correot as the \ i
gvorpaymont of ponsien wiG.fe Le8.95 to 30,4.05 hng boen
+ for regovery vide wews hig He. ES-332A(T) at. 24.4.2000 thre.

suppl. bill. ihe aneunt ge. rocoyorod nay ‘be mdited to Pou;ipn .
urder Domand No. 13, EO P

: ' SRS
y | \2Shri Ardherdu Sekhsr Da for. 1nfor:mtiou S
' r8. Ho, 63/A, Hm:bari R{y.c&onv, plonse. . :

00 ’ Gu\'lﬁhnti"u ’ .
A Dive simg%{ offiqer,

[ ~Ivigi, Accounts Offioe
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"_F_gg..; : Ardhendu Sekhar Das
: & Flat No,.311 Block -5, : . (}

Rail "’i har [}
Calcutta -700 078,

To : Divisional Railway Manager(p)
_ . N.F.Railway lumding,
L0, lumding -782447,
Diét :_Nowgang ,Assam,

. Sub : Implementation of all Pecumiary benifit ordered
Fed by the Honourable Central Administrative Tribunal

oA Gawati's Case No - 118/96 |
2 Ref : Respondents letter No (1) ES<332 -A(T) dt. 28.4.2000
T S T - (2) ES-332-A(T) dt. 26.7,2000
NOT INSURED |8 1629 - (3) DAO/IMG's letter No-LMG/Pen/

B e TN S
* Rectivad’a’ R -
ey mm-‘v‘_&&&»

;}dd'mm;d [V,
) Ny

TFC/3447 dt. 17,5,2000 along with
calculation sheet,

(4) DAO/LMG!'s letter No.LMG/Pen/':

TFC/ 3447 dated 8,222000 and -
dated 2.5,2000 along with

MW‘IW & (g do No ey
oflized WA

Calculation sheet.

A

tesstsactentt et eerem wnns

The letter at item No-1 was replied by the applicant on 12.5.2000
asking to 'send breakup of Two months Salary from 1-3-95 to 30-4-95 but no
reply received from the respondent, ‘

" The respondent again vide item~? above requesting the applicant

- sending triplicate copy Form No-12 for permanant address mode of payment

and bank Account No. etc duly filled in

‘ The applicant likes to requesﬁ the respondent to Spélt out clearly
itemsise amount due to applicant i,e.a) Two months salary with D,A. IR end .

.:ggmgensatory allowances 1s-payab1e._(b) Gratuaty to be re-calculated as on

- Formet 12 %eft Blank, It is not at all

6§S($§ate of.retirement5 at the enhance rate of 97% dearness pay instead
of 2 ¢ ;

Jupto 30.4,95 monthwise Ten Months Salary to be calculated, hence
pénsion will increase as the date of retirement of applicant is on 30,4,95

d) Conmutation money will increase and difference of commutation.from
28,2,95 to 30,4,55 is payabls to applicant, (e) Superannuation Pension of
50% will increase on average of 10 months pay as on 30.4,95 (f) The

" Respondent.: letter,No-ES/332-A(T) dt. 27.10.99 in connection with CAT's
case No =161/:96 is - - for cancellation for FRESH LOOK to recust,
ré-calculation yPensionary benifit properly in reference to Tribunals order
iin case No~118/96 taking into consideration dat€: of retirement on 30,4,95,
(g) Family Pension @ 20% as on 30.4.95 (Ten Months average) will also
fincrease up to 31,12,95, (h) The difference of Pension from 28.2.95 to 30.4,95
atter correct re-~caleculation of all Pensionary benifit along with increaseqd
D.A. is payable to the applicent and increaseq difference of Pension will
continue upto 31.12.55, (i) The column MODE OF Payment item Nof1(a) & (b) of

desireable tc put signature in Blark
rormet, (3
letter No-E/170/Legal C:l1/463 dt.10,3,2000 (k) The items 3&4+ guoted above
the respondent's & DAC/LYG's Calzulation Statemznt isc not correct and truthless,
the dat## of B:..~th should be now noted correctly 1.5.37 (iNot saying instead of,
creegt e confauzion) and qualifying Service 1z 59 years 1 month 17 days instead
of 28 genths o yzaps 17 days and all payablc amount should be RE~CALCULATED

Jin cetedils,

.  contd..p/2
St :

The asplicant request the rezpondent to send a copy of GM(P /MLG‘s-(

Y 2 2

28

r‘}g



v
- K-

» -2 - ’q>

DAO/LMG's letter at item 3 above reveals the Pension distributing
Bank is being advised to deduct Rs.735.00 (without any detail Break up)

experte. This matter concerned to the CAT/GHY's case No-161/96 only And not

relates to this case No=-118/96.

 (1 he calculation sheert for Revision of Pre-56 up-dated family Pension

% etc., sént to applicant requires correction in all paras and points,

The family pension of 30% will be effective as and when all payments

noted above’ Paras a,b,c,d,e,f,g,h,i,g & k's are cleared and paid by the
rQSpondent

(m) Any’exparte decision on the part of the fespoﬁdantWLthout giv1ng full
details of .the payable amount with proper satisfaction to the applicant

by transfering any amount to BANK. deducting cause further Adjudication
and refusal by the applicant.

The Judgement in the CAT/GHY's case No—16n/96 & 118/96 were given by the
Honourable Tribunal on 26,7.99 end 9.12.99 respectively the respondent

‘fails to’ comply with the; orders and consuming’ time unnecessary. For non-

satisfaction of: the Hon'ble Tribunalc orders in both the cases the
applicant will bring to the ‘notice of the facts stated in both the cases
and will demand further 18% interest cumulative for non-satisfaction of
the orders agaln before the Hon'ble Tribunal within short-time.

(ARDHENDU SFKHAR DAS )

Copy to : Sri M. Chenda(Advocate- Guwahati for 1nformation and necessary
action please to apprise the Hon'ble Tribunal for non-payment
# 0of due amount/non-satisfaction of orders by the respondent in
% :both cases of 161/96 & 118/96 deserves contempt procedings.

t

(ARDHENDU SEKHAR DAS ) Dated : Calcutta

August 19th,2000,

TN
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 the*Offies order No. BS=%2

. . e oL e
(eutiv « um Jista g It,buaal ?“g
gauL2m Y
IR FrdE @
Guwahati Beanch .és‘
. . .. ' <
IR THE CENTRAL ADMINISTR_'ATIVE TRIBUNAL ¢ GUWAHATI BENCH GUWAHATI M
g : . .-311'
o 4
CR No: T of 2001
of
oA 118/96
shri Ardherdu Sekhar Das . 9
3 ) - 1 'g
= £8
Shri TiRabha am otherd. G ¢ 5 ":
' 2L E A
. ™3 A:f ZZ
ey * Lo
. L5 E &
i LA
2 " ‘(z .
. @ ‘
The humble written statement by the
resporent ( alleged contemmer )
Most respectfully begs to state:= '
1) 7That the rospondent hos gone through the contempt @
application fl led by the applicant ard understood z
the contents thereind | ¢ q‘f
2} That the resPomdent admi ts only those things which .
! are borne on records ard deny all the statemems
which are not specifically admitteds
3) That in referonce to the Statemnt mede in Parogradhs

1,2,3 and 4 of conteupt Application, it is submi ¢ ted
that on receipt of the Hon'ble CAT/ GEY's order dtds
9/12/99 on the OA Noi118/1996—the respordent took up
the matter of date of birth with 3chet Guwahati Univer-— -
sity within the time as gtipulated by the Hon'ble
After being confimed with the Guwahati
y authority his dote of superannuation ig*
Accordingly the respondent-issugd i
-4 (7) dtd s 19/4/2000 s

e by it was no ti fied that the period from 1-3=95

Tribunale
Upiversit
found teibe 30/4/95%¢

3

‘'wher

L 3

Contdss2-/.



‘the respondent sent o letter of this office (1et,ter

-2m 907

Applicant is entitled to get salary for those 2 (two
months with less pension and Pemsiorery equivalent X
already drawne. A CoPY of the 0ffice order was also
sont to applicants Accordingly by a registered post

Noe Es/332-A(’T) atd: 28/4/2000 ) along with a blank
Mode of payment Form for re-submission to the respond-g
ents off‘ice duly filled in properly with clear

officerffor the Paym nt of two months Pecuniary beneﬁ‘g S 5-
for the period from 1-395 to 30-4-95. He was also ".-;5 E&;
requested to indicate the name of the Bank amt A/C % @z

mmber for the purbose but he remained silent and did
not responi the above letters As for want of the

Mode o f Pf..yment his two month Pecuniary benefit was
not bei s releagsed ,the respondent by registered Post
sent a letster No.ES/332-A(T) dtd; 26/7/2000 enclosing
3(ghree) blark Form of Mode "of Payme nt and requested
him to submit the same duly filled in proberly with
elear signature,to the respondent®0ffice for further
actieon ¥ Here this time also the opplicant remained ”
silent and did not bother to responds As a result the
pecuniary benefits for the abowe two morths could not
be reledsed amd paid to the applicant in time as per
Hon'ble Tribunal's order degpite the respPond ant's
sintere effort to comply with the Hon'ble CAT's 6rd<§’rﬁ_—’§“"

o)

As to the demarl of the applicamt for indication
of amount or break up(as sought by the spplicant here in
this paragraph ) has ho ground at all, where the order
of this Tribunal on OA No5118/96 was very much cleard

The intention of the applicant was always to creat
hirdrances amd non co-oPeration in the way o f implere nt-

‘ation of this Hon'ble Tribunal's orderf‘ Moreover the

pecuniary benefits for the aboVe two months was required
to be Paidthrough cheque being a retired persons As such
if he was not sotisfied with the Paynents of the two
months pecapiary benefits, there wasscCoPe lying before
him to raise the issue in the proper forums But instead
he did not, ce-operf_.te with the respondents in the
implementatlon of this Hon'ble Tribunal's ocdere .

f!‘} } .' " . | T Contd"; 3../



4)

Photo coPies of the letters dated 19/4/2000
ard dtd : 28/4/2000 are annexed with the

contempt Application « The letter dated ‘g v 3

26/7/2000 is ennexed herewith and marked as 4 (E'E_'j

annexure- R/1 ‘;1;} : f %-:.
That in reference to the Paragraph 4(a) of the contemp ~ .
Application it is stated that the allegation Put - o
forwarded by the applicant here in this paragraph are
denyed: It may be mentiored here that the applicant -«

filed a casc No.0A/ 161/96 befere this Hon'ble Tribunal
secking order intemalia the correctfixdtionof
pension, DCRG , Honerarium, packing allowance and 18%
interest on the total amount of DCRGE The Hon'ble
Tribunal was Pleased to Pass its order on 28/5/99
inter-alia that the applicant may also file a fresh
representation givirg details ofhis grievances and

the Rly. resporients shall also disPose of the eppdi
representation of the applicant, if filed witnin a
peiiod of two months from the date of receipt of this X
orderiy The order further said that if the applicant *
was still aggrieved by the decision of the Railway
Admirigiration he may also sPpProach the appropriate
Authori tys However, the applican did not submi any
representation and the Railway respondents examiped

~ the whole issues of settlement dues in compliance with

the Hon'ble Tribunal's order am accordingly the mtter
was disposed of by reasored order amd by a registered post
detbe» the sare was commnicated to the applicant vide

Divisional Railway Mapager (P)/Iumding's letter Noe ES/332
~A(T) dtd: 1-11-99 with a comparative statcment both

indicati'ng head-wise recoverasble amount « It was inter-zalia
specifically irdicated therein that %si 775/= i.ed

(2) Difference gratuity Rsy 495/~
(b) Difference of leave salary Rse' 240/~

Total  Rsi 7%5/-
( "nov recovemble :) A

L -

As such the allegation of the applicant that the recovery

“*

of R 73%/- was sought to be mde withoutwany show couse,
or notice is totally bagelesss
| Contde & =/
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5)

That in reference to the paragraph 5 of the contempi
Application, it is submit ted

(a) That the applicant's two months s alary stonds ¢

(v)

(c)

(d)

(e)

£Bf 4=

Photo cories of the letter dated 1/11/99
alorgwith. the comparative calculation sheet
as anpexered=R/2

ey

+ P”“Q’\nﬁf\'!

. 3w s
5 . Divy

" be R 12,458/= but-after deducting the basic

Sy

gﬁ;
'.1
A
L
(3
e
-

»
~d
>
[ 4

z

pension and relief thereon amountirg to R& 5, 880/-;" -

which the gpplicant had already drew during that
period , net amount new payable.is R 6,572/-
which has been paid by cheque No. 029283 dated
20/4/2001%

That vide Divisional Railwey Manager (Persommel)/

- Lumdirg's letter Noe ES/3%2-A(T) dtde 20/4/2001

an 2moufit of Rsi 33,986/- as difference of gratuity -
calculated at the enhancarate of 97% doarness pay
instead of 20% has been paid to the applicant

vide cheque Noi 029285 dtd 3 24=-4-20013%

For computation of average emoluments of proeceding

" 10 months from the date of retirement on 30/4/95,

was taken into account and the pension so aerrived
at is shown & passed vide FPO Nos LMG/Pen/ch/3447
dtd; 5420005

That the difference of commutation of Pension morey
for the period from 1=-395 to 30-4~95 stards to be
R&S502/= ard the sam was Passed vide PPO ¥d{ es
mntioned at Para (c) abowed

Increaged amount of superannuation Pension @ 50%

" on the basis of average of 10 months was reckpned

(£)

upto. 30/4/95 at R 1334/- which has been consolidated

at R& 4027/ wef: 1-1-96 ard the same has been
roflected in the PP0O quoted in pgra (c) aboved

Fomily pension @ 20% of basiCDw as on 30/4/95 which

' hasbeen revised @ 30% of minimum Pay of the revised

scale of RS 7450/= comes to Rss 22%5/= o The Seme
has also been shown in the FPO quoted at para (c)
ah)Wo

Co mtd $¥5=/
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6)

paid salary by cheque Nos 029283 dtd: 20-4=2001 as
mentioned in Para $(a) aboves As such the claim of
the pension for this period does not arise.

e
(h) Thet 21l the settlement dues have bed paid to the E g‘}g -
@t

pE¥k¥k apprlicant treating the date of superannuati /3: E
(retirement ) as on 30/4/95¢ B " e
Photo copies of the canculation C& <

.9

sheet for two month's salary amd
PPo dtd: 2-5-2000 are annexed
herewith and marked as -R/3 & R/4%

That it is submitted in reference to the paragraphs

6,7,8 8 that after receiving the Hon'ble Tribunal's -
order -dated .:9/12/99 the Railway resPordents confirmed: ‘1
the date of birth of the applicent with tho Guwshati
University and beirmg confirmed as to the date of
birth and date of retirement, issued the office order
dtd: 19/4/2000 with a copy of the same to the
applicant whoreby it was notified that the applicant
wes entitled to get the salary eted, for the period

from 1-395 to %0-4=95 % It shows #AA£ the respondents
sincerety to implement the Hon'ble Tribupal's orders

But so far the payment is comeimd s the sa{ﬁe cou ld
not be done due to the non- co-oPeration of the
applicart os stated in the preceeding pwagraphsf‘ It
is further stated that the applicant has not ¥et
submitted the prescribed Mode of Payment, yet the
payment has been made as pPer address available on a
Post card which is not the prescribed procedure for
Mode of Payment? The respomients wanted to go for
prescribed procedure for Mode of-Payment as is the
case for other retired personsi"f‘ Moreover, it may be
pointed out that the revised pension case which hed
men@@to the UCO Bank Guwahati es Per his :j)
earlier Mode of Paymnt, was returned by the said Bank
as the spplicant transferred his pension account,,
there from that too without giving any information to the
respordentss Under the above d rcumstance the Mode of
Payment was urgently neeqiedf”} . :

Contdsiib=/
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As such the deiay in relessing the settlement dues ,
as per Hon'ble Tribupal's , is an unfortunate matter
‘ond it is submitted with due respect that the delay
was not an intentioral or whimsical act of the
respordents?

Photo copy of the post card is
enclosed herewith and m rked as-R/5.

7) That the Office order dtd: 19/4/2000 entitling the
- eapplicent for pecuniary berefits for two months,

would not have been issued by the respondents hod
there been any mtxpfxfuﬂ willful disrega:d of

esPordents therefore, prays that these facts may
kindly be copsidered sympathetically and dismiss
the applica tiaa 7 Apd for this act of kindness ‘the
lrespim:fents as. s in duty bourd shall ever prays

..........

VERIFICATI ON

I,Shri Trikalagya Rebha Senior Divisional Personrel
Officer , NéRlyc Iumding do hereby solemnly affirm
ard verify thetthe contents of paragraphs 1 to 8 of
the written statoment are true to my knowledge and
belief as borne on records and the rest is my humble
submigsion before this Hon'ble Tribunals

And I slgn. this vezificatlon on thls 1::3______ d ayof
_April 2001 at Iumding a

C';ﬂu c::‘:; Gq:d‘\“(i )
o, Divi, $srane1 G0
{00 ey
N. I:J‘. nyﬁ L’U. d-ln,"-

-
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PR o Office of the
‘ | Divl.Rallway Manager(P)

’{ . :' | ‘ T Lamding.

o - NO.[ES/332 = A(T).: Dated 2 =~7-2000.:

e TQ . o “. .. _7; ' “ 3
7 :Sri'ardhendu Sekhar Das,

. ExJCCMI/GHY, e

./ Flat No,311, Block-1, RE¥1" Vihar, »

¥ Calouttas=78.) :

l
Lo e ~Sub $= Submission of Bank A/C No, and
| S S _ name of Bank.;

co 0000

/

A B This i§'to 'inform you that in terms of Hon'ble
. CAT/GHY!s order dated 9-12=99 in 0, A.N0.118/96 and GM(P)/
o g MIG2s letter No.E/170/legal Cell/463/96 Dt,10-3<2000 the
W revised¥pension case has already been released and sub-
- mitted to A/cs, Accordingly DAO/LMG has bmmm passed and
. .~ v 4 forwarded to Link Bank i.e. UCO Bank/GHY. But the sald .
f. 2t .- 4 PPO’have been returned by UCO Bank/GHY stating that you
.7 . have transferred your pension disbursing b ank, Aecoumd -
= L e kee /BaA Gy _ : 5

' jg‘ " .As sucHy 3(three) copies blank M.O,P. aré sent g, 4
" herewlth Buly

-h & filled in properly with clear signaturep to
submit to.-‘this office for further necessary action please.

DAL AL abpve-

B _t@“

Pz

H8

"Copy to 3= R f; '

i DAO/PEN/Iumding_ for information in ref: to his
; letter No.LMG/PEN/TFC/3447 Dt 19-7-2000,

S (A .
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. TO
~Sri Ardhendu Sekhar Das,

No  Fy Ratlway,

Office of the .

Divle.Rallway Manager(P)

Lumdi nge

(% Dated () =11 =99,

EXsCCML/GHY.
Flat No.311, Block=1, Rall Vihar, Cal=78,

.Sub = Implementation of the CAT/GHY's aider

"X

l) 'I_"he' initial pension calculation @ Rs¢,1308/= P
intimated to Sri A.S.Das,ExX.CCMI/GHY vide P.P.0O.No.

dt.28th day of May‘'99 in original applica-
tion NO.161/96 before the CAT/GHY, as was
received by this office on 2+9-99,/ v

T£a/3447 dt.23-2-95 wichout taking the personal .pay(Steri-

lisation operation) into gonsideration was rightly done in _
. terms of RB's L/NosPC~IV/89/6/2 At.8~1-90, As such the reviaed
- pansion calgulation vide P.P.O. No. 1M3/PEN/T£c/3447 At.2=6+95

taking the personal pay(Sterilisation operation) was wrong

upon which you are being
an amount of Rs 14/« 18 being pald to you in excess

2) - Accordingly the initial commutation Of -pay B!
which was paid vide P.P.0.No.LM3/PEN/Tfc/3447 Gt.23~2-95 was

) N
*'.( LN ) (WA

S, 54727/~

ald till now @ R1322/- P.M..Thus

9

O‘M L] as wu

LMS/PEN

Y ST

i

o

« which 18 :

dons correatly and the revised commatation of pansion for the/

amount. Of Kee55229/~ vide P.P.0.NO«LMG/PEN/THC/3447 At.2-6-93
was wrong which you actually received, Thus an amount of
5,502/ 18 being pald to you in excess which i8 recoverable .

by the RJ-Y.;MRMM ‘

'3) DCRO.umount should be 52965/ =1instead of-the draewn
. amount Of R53460/=, Apparently an exgess amount
“was pald in axcess which 48 recoverable by the Rly.admn..

of Ks.495/=

' The following are the. item=wise amount recovered from the

b)
c)
a)
e)

£)

' DCRG amount. of Rs,53460/= which was not proper calculation
. a) Pinal ElGCto Bill. oo_oj RSQ 526050
Store debit. oo B3 411436
Overpayment °£ leave Papars RSe: 2720,00

Balwy.j

Normal rent wieefef eoe; Boy 276,00
(1-3-95 t0o 30«6-95)

Damage rent Weoefed oos R2%5765.64
‘lpﬂops to 30.4100)95)

Amount. withheld for ee.¢ B.3000,00
arrea elect bill,,

contdejeie/P/NOe2

e
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verad from DCRO for non return of.the brief case being the
goct of the same, but or scrutiny an amount of R,370,36 after
deiuction of & 41/= from k411,36 was refunded to you vide
Pay order No,008282/8 dt.ll~11=97.)

$

In the context of the para (1) abova, leave salary

. “amount should be R.45800/~ {nstead of R46312/=. Thus an amount

*of 2,512/= was required to ba deducted. But only 8,272/~ was
recoversd from your DCRG leaving R,240/= tO ba recoverable now.

The damage rent amounting to B.,5765.64 was recovered .
from DCRG amount as per Rly.Bd's 1/NowR/G/85/(r=1/9 dt.15=1-90,

" R143000/= was withheld from DCRG for arrear elect.bill,
but later on R,2383,15 was released from the withheld amount
of 4j3000/= deducting R.£16.85 for arrear electricity bill for
thu: period from 31+7=92 to Now/94 vide CO7 NOoS IPN At,10-12+87,

5) So far the packing allowance is concern it is admissible
upt:0 one year from the date of your retirement but you did not
gubiit any application for the same., As such it is not payable
£O 70U,

6) You have retired from Rly.service on the (AN) of 28.2.85

. anf! you have submitted the documents tO this office on 13.12.95

.thes you have vacated Rly.Qrs. on 30,10.95. Aoordingly your
DCRO was pasced on 22.2.96 under cheque No.B 759463 of at.)
27-2+96 by keeping withhuld &, 3000/~ for arrear electricity bill
for tho period from 31-7~92 to Kov/94 which was duly acknowledged
by you on 21.3.96 and thoreafter Me,2383,15 was released by de~
Aucting of B.615..85 from ®%3000/s for arrear electricity bill

on 10,2497, ‘ | .

. The above position clearly shows that there was no delay
an¢ insincerity on the part of the respondents to releass the

DCRG amount which was paid to you by issuing a cheque on 27+2=96.,
The delay was mot causecd by the respondents; but by you due to
lats submission of requisite document by you. As such the question
of .payment of interest for late payment of DCRG does not arises

canpar ative calculation in respect of Para=1,2,3 & 4 sbove
are furnishod in Annexure=‘A’ is enclosed harewith. ‘

-~ -

gor Divl.Rallway Manager(P)

Ccopy to 3= NoF.Railway, Iumdingd .
1) SWIAWMG.) ) gor infarmation pleases

2) ‘APQ/Legal Cell/MIG.)

3) 'cla at office/LM3 for information pl.
letter NO.) :

et

S IR Rfe—
PR : | | . - go0
% e N -
.- ’ ) ' A
4) ' In the context oi para=3(B) above, RM.411436 was recow

A .

-
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of. r/penstoh

]

R A

of mhance
R rate.

' ._:of Leave
. salary.;

rotal 3-'

AOS‘@ z‘lnonr.

3 4-_3:.‘65228.)80 1.&3}00%5522’:1004:

SEdiz .;oo = &,su.;oo
at of k.; 82 joo upto 28.2.)2002 and there-
“death ou': remarriage vhichever

&'1322 o}oo

3.53460.00

Be, 541400 =
ns.;maz. =

&.‘6312.‘& = 45800,‘@ =

\10 n-.hsa nzs«ss.po

os:;oo x 15 da;yo- u.;uos.;av . 7.94 0@ _‘_ﬁ-S‘IS.}OO" % 15 days
S 3k YIRS s T
h,.a AR 1. _
hs,- e 341$35¢'w 28(&3?5 . P ,_.“

1

94 to 0&;2575.;00 x 7 montha -es.xsvzs.po .

‘1o Mhs, = ns.;zsuo.po'"

&.‘s.- LA < A

Average emoluments xs.psuo.po =10 = 85,2614309

1)

2)

On. Be55229.00 = 54727.00 = K.502,/00 '
52966.0C = mA95.00 J‘ ~do- —_— |

535,00 = &, . 6400) n.w:.‘il not be effective €111 the employee 1s -aiv -
1010.00 - 12,0G) Pyl : e till the employ e tves

. Pam!._ly penalnmvzox of IB.QS'IS.)OO bl 3.3535.100 P.!(.

: -eax.‘lier.

Sxperannnatlon pension SOX of &.9614.109 :
- &11307& deed &'303300 v ' E o

‘}
cmcauga 1/3r4 of ns.,nos.oo - xs.;us.joo
436400 X 125,52 = BS4726472 Leey BHAT27400

Gratutlty @f 85,2675400 % DP £5.535.,00 = 5,3210,00 . o

& 3210.,00\$x {16.15 30}52955 0}00 -

rate Of R1070400 upto 28,2.2002 . and che:eaééer ’

Enhance-
1 her death or remarriage vhicherver is

5535400 &1

B4, 800,00,

1308.00 = xs.:u.:oo P.n. (Now tecovetable from you)., '

-40— .

R '12.:00 (O.xt o uh.‘l.ch &272/- has alrea:ly been recomod.

. _Balanc 3.240/- now recoveré&le f£rom you ).
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OFFICE OF THE )\

DIVISIONAL ACCOUNTS OFFICER ' o
N. F, Railway, Lumding '

- Revised Pension Payment Order for Pre~— 1986
* Pensioner/Family Pensioner in terms of Railway Board's
letter No, F (E) [11/PNI/2 dated 10-03-1998,

DISBURSER S/PENSIONER’ S

P.P. 0. No. i/ Pen ] TEE/ 3N U7 Dated 2 - Q47 9 927

Debitable ; As Per Original P, P. O, _
1. Untill further instructions and on expiration of every month please pay to

-~ sheifge Qredcndu Seithare 000, the
--:',geivsed pension ffamily pension and 1eliefs as per details given below we.f,
~01-01-96.

2, | N'é'(ﬁ‘]e of Paying Bank/
FseasuryiPost-officed Lée - B(\Y\K/ M nl"’?’o\fﬁl Bre.
‘3. Savmgs Bank Account N 41'*":2/ ,\7[6’1 7
4, an@w Pension : b= 133 fF 0= {0y o4 'V‘ io031-12- 944
*@ Pension (4w Peir) Rs 402?f'w pf Ql ol- 46

By Family Pension : R&mmwmaﬁgﬁ B - Toun
é5 Relief ; *d Hicie afiuk o - 2234‘"/-{ P 3 N 2ees

o 1) 01-01-1996  —  Nil
) @ 4% wel. 17-1996 NB. Raganding Baymcal o ciffeoence of
- £i) @ 8% w.ed. 1-1-1997 i«»mwkot V‘alu,e_ Fhemre %Nm%nww
iv) @ 139% w.ef.,1-7-1997 '
L v) @ 16% welf. 1-1-1998
5. Arrears to be paid w.e.f. 1-1- 1996
' NB ! Relief as increased from time to tine is also admlssxb]e on the Revised

Pension/Family Pension as the casc may be.

Counter Sigoed

Designated FA & CAO/Pension Signature zk\“é\(
N. F. Railway/Maligaon * : Designation

- ' (Special Seal of PPO 1ssumg Authority)
To. &fe

- The Manager/(Link Bank) &

DﬁéG&OF—Gf-AeG@B[}LS/(PG&(ﬂH-‘ e 09 - 05\_? 2072
Accounts-General—. >

10 - Bomit \ Ano S : W

Pin Code: .




o o 2.2
‘ \

'NO.MG/Pen/MBQLlDt . 09-'“05‘9—0'0a Annexurs = 'A!

. Note:-

—

CAn amount of Rs¢ 909- 00 (Rsé¢ Eie ﬁym,dmcd Two JY\Pj

: ) ~ Jonly belng the commuted value of Rs. %.,ﬁ
«(Rs.‘:ow& gy : _)only shall alds

:.."be credlt ed to ha,s/her u.B Accounty UJ.s/IIer mOnthly pension shall _

- be reduc:ed by Rs? 44lf I'" wee.fe the date of payment of commuted

. Q" - .

value and the total amount of oensmn, personal penSlon with relief
payable after commutation Rs: ( iZe.penSion Rss

(+)Persopal pension Rs?¥ (+) Relief Rs?
| . Application for commutation is attached herewith? -
| | - : for DAO/N.F.RLY./IUMNING.
. s
02520 igﬁd“



%‘“6.0;’.74(“ '- AYou\M\oU,\ 53,14%&/{)/}{ QY-» ’
GF)\OJ’NO Bll Q)i:oeK..l @ CW)‘

‘ RN\L. \V/
' TO WAR. CALE |
DKM (P)N-F. (a;\, ,_dewz‘rg/ﬁgmz\g !

R B \{‘ ’Wv; e Tnd
/ }/;;@RQ‘ MWA}_@MM QR‘!@:‘/“&’@Z&,\A
e | 8&’?\;\7 ?g‘-o[@M[(ﬂlfY/\)yj)/ 479

\ E M~ MV{. f‘u

| MY CLMI'U-M M Vg'\ﬁ//\@—{_c,k 6 a{j/\ O\/\Q’

e b T N -



oy Giafo e | G

Pl e doi o /e U u 80 N
ici;w’fip%"w &w@\“ﬁf, “g,,gf;’;;w’“
f%/wgfm) #JG-;()B?@/B/@(# N Nl ,. ,;.._' :
0% BLIAR B, Extomai LUMDJNQ L
P; V()/yuk,“_. tz/(cﬂd'{f« Y e] D;S,g NOWQQ N o

Ny Ptn/) SuSIRE

PN




